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BEFORE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, AT NEW DELHI.

IN
OANO673 OF 2025

IN THE MATTER OF:
VIKASH CHANDRA RAYAL ...APPLICANT
VERSUS
MOEF & CC & ORS. ..RESPONDENT(S)
S.NO Particulars Page No
1. Joint committee report by respondent no. 6,
District magistrate, Tehri Garwal, state of 1-4

Uttarakhand in compliance of the order dated

09.01.2025

2. Annexure A 5-7
Copy of the order 24.12.2025

3. Annexure B 8-22

Copy of the Joint committee report

Dated:1703/2026

Adv Anjali Rajput

Counsel for State of Uttarakhand.
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BEFORE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, AT NEW DELHI.

IN
0OA NO673 OF 2025
IN THE MATTER OI:
VIKASIT CITANDRA RAYAL . APPLICANT
VERSUS

MOLEI" & CC & ORS. .RESPONDENT(S)

JOINT COMITTE REPORT BY RESPONDENT NO.6  _DISTRICT
MAGISTRATE, TEHRI GARWAL, STATE OF UTTARAKHAND IN
COMPLIANCE OF THE ORDER DATED 09.01.2025

Most respectiully Showeth:
I. Nikita Khandelwal W/o Rahul Gupta, aged about 38 years, District Magistraie,
‘Tehri Garwal, Uttarakhand do hereby on solemn affirmation state as under:
I. The deponent is currently posted as District Magistrate, Techr Garwal,
Government of Uttarakhand and is filing the present affidavit in compliance

of the orders dated 24.12.2025 passed by this [Ton'ble Tribunal.

2. 'That the afore mentioned case was listed for hearing on 24.12.2025 And the
ITon'ble tribunal was pleased to pass the following order:
3. That in compliance ol the above directions, deponent constituted a joint

committee comprising of representatives of Chiel Consecrvator of I‘orests
(1ol'FF), Uttarakhand, 1Dechradun, and the Iixcise Commissioner, Utllarakhand,

Dehradun, {or Joint Inspection.
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4. That a on-site inspection of “foreign liquor shop” located near Kharasrot in
the Muni Ki Reti arca of Tehri Garhwal district was conducted by Deputy
District Magistrate Narendra Nagar, Tehri Garhwal, Additional Excise
Commisstoner, Headquaters and Divisional Forest Officer, Narendra Nagar
Forest Division ,Muni ki Reti. That the findings of the committee arc as
follows:

a. 'The representative ol the Excise Department informed that Dhalwala—
Muni Ki Rett FL-5 Foreign Liquor Shop is in accordance with the
provisions of the Uttar Pradesh Excise Act, 1910 (as applieable), Scetion
Xl of the Uttar Pradesh Number and Location of Excise Shops Rules, 1968
as adopted by the State of Uttarakhand, and the judgment of the [lon’ble
Supreme Court in State of Tamil Nadu vs. K. Balu & Anr..

b. Divisional I'orest Officer, Narendra Nagar Forest Division, Muni ki reti
informed that, from Kharasrot (National Highway Bridge) to PWD Tiraha
towards River Ganga. The area on the right side in which the liquor shop
1s inhabited, the said land is shown as reserved forest under Muni Ki Reti
compartment number | of Shivpuri Raj as per Sheet No. 9 of Survey Year
1935-36 of Survey of India of the divisional records of Narendra Nagar
IForest Division, Muni Ki Reti.

c. Sub-Divisional Magistrate, Narendra Nagar, informed the Liquor is
operating along the side of a ravine on the Rishikesh—Badrinath Bypass
Road at Kharasrot, a village in Narendra Nagar Tehsil of Tehri Garhwal
district. The land on which the liquor shop 1s situated is marked tn the 1931
revenue map of Village Muni Ki Reti as Benaap land, belongs to the
Government ol Uttarakhand. The scale of the said revenue map is 63

inches to | mile. The road, Kharasrot drain, and the measured land near the
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liquor shop are clearly indicaled on the revenue map. This revenue map
has been in continuous use [rom 1931 till present for land verification,

measurement, and settlement of boundary disputes within Village Muni Ki

Reti.

d. By Letter No. 466/XI1A-34 (2017-18) dated 31 July 2025, issued by the
District Magistrate of Tchri Garhwal, 100 sg. m. of Benaap Land of
Uttarakhand Government was allotted for a foreign liquor shop at
Kharasrot, in the middle of Mauja Muni ki Reti. During inspection, it was
found that the licensee had constructed a temporary structure (tin shed)
over 114 sq. m., exceeding the sanctioned arca of 100 sq. m. A notice dated
02.11.2025 was issued directing the licensee to remove the encroachment.
'The licensee subsequently removed the excess structure. At present, the
liquor shop is operating from a tin shed constructed within the approved
arca o[ 100 sg. m. on the said Benaap [Land Government land. The site plan
is attached.

¢. Itis also informed that in Writ Petition No. 912 (M/B) of 2001 titled as
Surat Singh vs. State of Uttarakhand & Others, filed before the Hon'ble High
Court of Uttarakhand at Nainital, concerning the dispute regarding
ownership of land in connection with mining in the Kharasrot drain
located near the foreign liquor shop, the Hon'ble Division Bench, vide
order dated 31.05.2002 (attached), held that the land of the said area, i.e.,
Munikireti (Kharasrot drain), belongs to the Revenue Department and
not to the Forest Department.

That the copy of the joint inspection report is Annexed herewith as Annexure

B.

5. That the deponent is a responsible government servant having the highest
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regards for the lon'ble Tribunal and orders passed by them. The deponent
for the Hon'ble Tribunal in its letter and spirit and shall continue to do so in

the future.

Dated: 17.03.2026

'\

Distric

Tehri Garwal, Uttarakhand
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Item No. 11 Court No. 1

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 673/2025

Vikash Chandra Rayal Applicant
Versus

MoEF &CC & Ors. Respondent(s)

Date of hearing: 24.12.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Brahmchari Sudhanand, Adv. for Applicant
ORDER
1. In this original application (OA), the allegation of the applicant is that

respondent no.9 is operating a foreign liquor retail shop on Reserved Forest

land in Muni ki Reti, District Tehri Garhwal, Uttarakhand.

2. The applicant submits that the liquor shop is operating encroaching
upon the reserved forest land in violation of the Section 2 of the Forest
Conservation Act, 1980. Learned Counsel for the applicant submits that
though the license was issued to the respondent no.9 for Dhalwala area
but the respondent no.9 has set up the retail liquor shop in Muni Ki Reti
and the area which was allotted to him was 100 square meters but he has

encroached upon another 114 square meters of the area.

3. He has further referred to the joint inspection report, Annexure-A9

(page 67) wherein the Forest Department had found as under:

“2. o FamT - o T TR gt 3 e i srftee 3wt ot sfvear
e T@ear -9 7 9¥-1935-36 % STUR RGN (W THE ger) F 77 7t <y 5Tk PWD
TerereT e 33 o =T e e 7 wenfora et wfew i govm ve s & e 7, 3 wiw
STfRre o &t forargy T 3 ARt dhowo- 1 3 stvaria amar 31"
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4. He submits that in the joint survey it was found that the foreign
liquor shop has been set up in the forest area. He has also relied upon the
RTI information, Annexure A-12 and the letter of the MoEF&CC dated
23.11.2025, Annexure A-8 and has submitted that in spite of the report
and communication the respondent no.6-District Magistrate, Tehri

Garhwal is not taking any action against the respondent no.9.

S. He has further referred to the ISRO map, Annexure A-14, in support
of the plea that the Muni Ki Reti is in the forest area and has relied upon
the decision of the Municipal Nagar Palika Parishad, Muni Ki Reti,
Annexure A-15, to close the liquor shop. He submits that in spite of the
said decision, no action has been taken by the respondent-District

Magistrate.

6. The OA raises substantial question issue relating to compliance of

the environmental norms.
7. Issue notice to the respondents.

8. The applicant is directed to serve the respondent and file affidavit of

service at least 01 week before the next date of hearing.

9. In order to ascertain the correct position, we also appoint a Joint
Committee comprising of the representatives of the respondent no.4-
PCCF, respondent no.6- District Magistrate, Tehri Garhwal and the
respondent no. 7-Commissioner, Excise Department. The District
Magistrate, Tehri Garhwal will act as the nodal agency in the Joint

Committee.

10. The Joint Committee will visit the site and ascertain if the
respondent no.9 has opened and is operating the liquor shop by

encroaching upon the forest area and will submit the status and action
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taken report before the Tribunal at least 01 week before the next date of

hearing.

11. List on 18.03.2026.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM
December 24, 2025
OA No. 673/2025
AM
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Civil Writ Petition No. 912(M/13) ol 200!
saorai Singh L Petitioner
State of Ultaranchat and others ... ... . Respondents

Hon. ALADesai,C.d,
Hon. Irshad Hussain, .

Sri Mahendra Singh Pal appearing  for the pebtioner  precisely
carvassed a prievance that the land for wlich the Jease was granted has been

a forest land and as such the lease 1s unauthorized.

We issued nolices. We have heard learned C S Cras well as S B P

Naubyal, learned counsel for the lease holder — respondent no.5.

Learned C.3.C. made a categorical statement before w fter due
veriication that the land m question s not {orest land but the same s
revenue land. In view ol this statement, the gricvance does not subsist. We,
teretore, dispose of tns petition. Consequently, the interim order dated

3220070 1s hereby vacated.

Di. 31.05.2002

. , O J—

s

—

A P Y d - .:’ ,7'/ v R .
- [ 1rshad Hussaln, 1) ( A e Lasal ¢ )

\
T h
L/_.,__,_‘-w,,ﬂ 951_,:’9 L;)g /) ul/;’, ,

OHOTOSTAT
TRUE-COPY

/& I :

.', e ._7/23") . g' h "Z‘J(

Assistant Registrar {Copyingi
High Court of Uttaretderng

Nainitz!
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IN THE HIGH COURT OF UTTARANGHAL AT NAINITAL.

; Civil Writ Petition No. Ny \“\‘5 ) of 2001.
{Under Article 226 of The Constitution of india)

(DISTRICT TEHR! GARHWAL}

Soorat Singh Arya, sfo Sri Moli Singh Arya, Sabhasad, Nagar

—— Palika. Parishad, Narendra Nagar District Tehri Garhwal, rio
Bakhariyana, Narendra Nagar, District Tenri Garhwal.
.. PETITIONER
VERSUS
1. State of Uttaranchal, through Secretary Forest, Dehraoun;
2. Instict Magisirate, Tehri Garhwal, District Tehri Garhwat;
3. Divisional Forest Officer, Narendra Nagar Forest Division,

L:.'.
3“‘ District Tehn Garhwal,
e
3 4 Principal Secrstary, Ingustrial Development Department, U P.
f-“ Shashan Lucknow:
i: . : 5. Mfs Satey Singh Bachan Singh, through its pariner Satey
fetlee N> 4 9 T . _ _
N I w-ewwne 8ingh Rana, s/o Matbar Singh Rana, rio Kailash Gate,
LU Lo L Munikireti, District Tehri Garnwal.
Epe oy oo T
e ENIR R . . .RESPONDENTS
2 B e
G S
STl
C- '*L“:i?; e dinn o y- Jp,
H:_,‘.J [N I 4 b ) - . . -
The Hor'ble Chief Justice and his other companion Judges
of this Hon'ble High Count.
ST
) PRI PN
,/» . N \\\ The humble application/pettion of the abovenamed
[ AR i .
{ | B l) o apphicani/petitioner  MOST  RESPECTFULLY SHOWETH as
L : )z
! \ ‘,'j/ -3 i .
U .C\j Py under
) {-}: o,
. v N
N \ -
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IN THE HIGH COURT OF UTTARANCHAL AT NAINITAL.

of 2001.

Civil writ Petition No. A ein }
TN

{Under Article 226 of The Constitution of India)

{CISTRICT TEHRI GARHWAL)

Sooral Singh Arya, sfo Sri Mot Singh Arya, Satihasad, Nagar
Palika Parishad, Narendra Nagar, District Tehri Garhwal, rfo

khariyana, Narendra Nagar, District Tehri Garhwal.

Ba
- PETITIONER

o I T

VERSUS

State of Uttaranchal, tnrough Secretary Forest, Dehradun;
District Magistrate, Tehn Garhwal, District Tehri Garhwal;
Lrvisional Forest Officer, Narendra Nagar Forest Division,

Dhstrict Tehri Garhwal;
Principal Secretary, Industriai Development Depariment, U.P

Shasnan Lucknow;
Mis Satey Singn Bachan Singh, through its parlner Satey

Singh Rarna, s/o Matbar Singh Rana, /o Kalash Gate,

(3]

- Munikireti, District Tehri Garhwal.
viviee.. .. RESPONDENTS

To,
The Horble Chief Justice and his other companion Judges

of this Hon'ble High Court.

Tne numole application/petition of the zbovenamed

applicantpetivoner MOST  RESPECTFULLY SHOWETH as

under;-

16
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That the patilioner is & pubtic spirited ciizen who is a
permanent resident of Narendra Nagar Tehsil of District
Tehn Garhwal. The petitioner Js also elected sabhasad at

present, of Nagar Palika Panshad, NMarendra Nagar,

(istrict Teby, Carhwal

That the petitioner in his capacity as a pubirc
representative considers his bounden duty to espouse the
cause and grievances of the resident of s area Narendra

Nagar, District Teh:i Garhwal in particular and residents of

Uttaranchal in general,

That the present wril petition is being filed by the petitioner
in the representative capacity on behalf of the pecple of
Narendra Nagar, District Tehri Garhwai in paricuar in
parficular and all residents of Uttaranchal in general
against the unilateral decision taken by the Govemrment of
Utiaranchal, aforesaid respondents, paricularly

respongent no. 2 which has been taken in bad faith.

That by meanrs of the present writ petition, the patitioner s

halienging the mining lease patta allotred by respondent

e e e _

17
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to respondent ne. 5 on 31.03.1986 from Munikireti, Tehsil

————

—

Deoprayaq. District Tehri Gamwal. This is the first wiit

[
petition against the impugned lease patta aflotted by

respondent no. 2 and no other writ getiticn has been filed

eartier 2y the pettioner for the sume ralief.

That the area of the mining lease patta aliotted by

respondent no 2 on 31.03.1286 to respondent no 5 fo

pick up the minerals is as under

The area of the fease — Location and the arsa of the lease.

All that tract of lands situated within the limits of notified

area, Munikireti {

Khasrasot Nala —~ Riverbad of Ganga)

{Descrption of area or areas) 531 Nali 8 mutni in the

District of Tenri Garhwal, Tehsi Uecprayag and Thana

Munikireti, bearing -

Area Nali ~ puthi

Khasra No.
- 1 112 - 14
- 3. 17 - 8
- 76 407 -0
total area 531 - 6{2@.25 Acre)
and bounded as follows -
On tne North Bithal asnram by pass roag
On the Soutn Ere?é-ﬁa
On tht:;' E?m B_ithaf ashram
On the West Mu'rtikl'reti Kailash Gate

.

18
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Fratera RenfEer, feext weard |
dan—  /Rrer o wRfy /waehd). (02s—26) g 8N, T, 09 ST, 2026

[y 4,
1, WG T GXerd (1)
JENRGUE, TEIGA |
2. GE AEPI,
IEINRGUS, TEVEA |
oo —- NGT OA No. — 67372025 Vikash Chandra Rayal %5 MOEF&CC&Ors.
A ie—24.12.2025 ] TG d B ST & _God H
ey,

FRT ST RAvgw wo weE sk miwve, 93 Reel § @t i
AT TRRI—673 /2025 Vikash Chandra Rayal F7T9 MoEF&CC&Ors. ¥ AT~ 24.12.2025
B URE ARVIGT) BT Sgees HY @ o' ¥, rad st wRial Tl g @
aae RES Teae B e gEeRe fmmniy eRrE § a9 9 W afar
-0 oRFI= g YoEg Ry ARy FEe a9 W S vRE @ g@r B
@A B O R@T B uREr) Wo—09 BWE IR a9 wi# H offdEEn @ Wee ®
frieor 8 v AyEm WA & TeT @3 @ Ry qikd [FY Y 2| 9w afvfa § aga
o e, TENTGA, SERNETS, YT AEHN, SERMGVE, I8Ugd Ud FEREEN @
ufRee il B own sreewae) Wew ToNl @ eu W @rd ST |lfy g
welly f8ew ey agh dgae el FRee ROE s we mae wiEd mo v
B gifSrgve, =8 (el BT Syaer dN WRe |

g Wo U™ 'R W, g fReell 3T I dded
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